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SYNOPSIS 

This present Original Application is filed against the 

Respondents for constructing  Odisha Adarsh Vidyalaya in a 

forest land illegallywithout Forest Clearance  by converting its 

Kisam (Classification) as per Revenue Case No. 1 of 2020 as 

per Notice Plot No.1, Khata No.187, Thana No. 62 of  Mouza, 

Thana,Tehsil Nuagaon District Nayagarh, State: Odisha.  That 

as per Revenue Case No. 1 /2020 as per Notice Plot No.1,Area 

125.22 Acres, out of which 7.24 Acres has been converted to 

Patita Kisam(Classification) and is wrongly  registered in Abada 

Jogya Khata No. 186.  

 

       LIST OF DATES & EVENTS 

11/01/2022 Direction given by Hon’ble NGT, Eastern 

Bench, Kolkota to re-examine the present 

forest land in question as per the observation 

made by Hon’ble NGT in the matter of O.A. 36 

of 2021  

 

17/02/2023 Order of Hon’ble High Court of Orissa where in 

ADEO, Nayagarh said another place other 

than the impugned forest land in question has 

been finalised for construction of Odisha 

Adarsh Vidyalaya 
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1982-83 Map prepared during 1982-83 showing the 

presence of Forest Reserved Pillar within the 

boundary of the Forest land in question  

03/02/2022  Definition of Forest under State Forest Report 

 

10/01/2018 Letter of Tehsildar, Nuagaon admitting the 

land in question is a forest land 

 

Photograph showing the recent construction 

activities in the forest land 

 

24/10/2011 Notification of Revenue and Disaster 

Management Department 

Description in detail about the land in question 

i.e. Khatian Sl. No. 187, Plot No.1 

 

Sabik Record of the Land in question 

 

A similar Sabik Kissam Plot like the impugned 

land in question included in DLC Forest 

 

2020   151 Old Kisam are now rationalised Kisam 

Jungle 

as per ‘Satwa and Kisam Rationalisation  for Public 

Awareness 

 

Half truth Sabik Record given by district 

collector, Nayagarh 
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Documents submitted by District Collector wrt 

the land in question 

15/11/2022 Report of Office of the Collector and District 

Magistrate wrt to the land in question 

04/09/2023 Complaint given by Villagers for use of forest 

land in question for non forest purpose 

Instances where state govt included Parbat 

(Mountain) Kisam / Pahad Kisam) in DLC 

Report as DLC Forest, even Baje Fasal(Bad 

crop) Kisam included as Forest 

 

30/06/2018   Notification No. RDM-LRGEA-Policy 0018-

2018 -23784 / R&DM dated 30/06/2018 

regarding uploading details of forest land in 

Bhulekh Case 

 

Instances where state Govt included Kisam 

Pahad(Mountain), Parbat (Mountain) Kisam, 

Ghsapadia (Grass Field) Kisam in DLC Report 

as DLC Forest 

12/03/2012  Letter No. 10070/SSO dated 12/03/2012 

showing Land having existing Forest Cover 

like Pahad included as Forest Land 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA  

(UNDER SECTION 14, SECTION 15, R/W SECTION 18 OF 
THE NATIONAL GREEN TRIBUNAL ACT, 2010) 

ORIGINAL APPLICATION No. ________ of 2023 

 

IN THE MATTER OF:  

1. Biranchi narayan dash 
S/o. Bipra charan dash 
Niladripur, mahipur, 
Dist-nayagarh, odisha, 
Mahipur g.p. Pin- 752094 

  Mobile no. 9937271146 
 

2. Antaryami sahoo 
  s/o. Chaitanya sahoo 
  malisar, mahipur, 
  dist-nayagarh, odisha, 

Mahipur gp Pin- 752094 
  Mobile No. 9348327581 
 

3. Suresh chandra pradhan 
  s/o. Dukha pradhan 
  dimirijhari, badagotha 
  dist-nayagarh, odisha, 
  badagotha gp Pin- 752094 
  Mobile No.9437786751 
 

4. Prasanna kumar nanda 
  kriyalanji, durdura 
  dist-nayagarh, odisha 
  durdura gp Pin- 752094 
  Mobile No. 8249017213 
 

5. Tuku nayak 
  s/o. Kashinath nayak 
  durdura, durdura 
  dist-nayagarh, odisha 

Durdura gp Pin- 752094 
   Mobile No. 91494033 
 

6. Prakash chandra pradhan 
  s/o. Prasan kumar pradhan 
  haripur, bahadajhola 
  dist-nayagarh, odisha 
  haripur gp Pin- 752094 
  Mobile No. 9668828188 
 

7. Dilip kumar nayak 
  s/o. Ani nayak 
  bahadajhola, bahajhola 
  dist-nayagarh, odisha 
  bahadajhola gp Pin- 752094 
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  Mobile No. 9777752156 
 

8. Jitendra khatua 
  s/o. Raj kishore khatua 
  haripur, bahadajhola 
  dist-nayagarh, odisha 
  haripur gp Pin- 752094 
  Mobile No.8270564433 
 

9. Rabindra nath routray 
  s/o. Dharmanand sahoo 
  bantala, singarpalli 
  dist-nayagarh, odisha 
  singarpalli gp Pin- 752094 
  Mobile No. 73793212 
 

10. Dillip kumar rout 
  s/o. Ramchandra rout 
  gateri, mahipur 
  dist-nayagarh, odisha 
  gateri gp Pin- 752094 
  Mobile No. 9938897560 
 

11. Binod kumar khilar 
  s/o. Hati khilar 
  chandijhari, mahipur 
  dist-nayagarh, odisha 
  gateri gp Pin- 752094  ....APPLICANTS 
  Mobile No. 88213734 
 

VERSUS 
 

1.    State of Odisha,  

   Through Chief Secretary,  

   General Administration Department, 

     Odisha Secretariat, Bhubaneswar,  

   Pin – 751001,  

   Email:- csori@ori.nic.in Tel;- 0674 2536700 
 

2.    Ministry of Environment, Forest  

   and Climate   Change,  

   Eastern Regional Office, Residential Quarters, A/3, 

     Chandrsekharpur, Bhubaneswar – 751023,  

    Email:- roez.bsr-mef@nic.in Tel:- 06742301213 

 

3.    Forest and Environment Department,   

            Through Secretary, Govt. of Odisha,  

            Kharavel Bhavan, Bhubaneswar, Odisha, 

    Email:- fesec.or@nic.in Tel;- 06742536822 

 

4.    Collector and District Magistrate, Nayagarh,  

            Office of the Collector and District Magistrate,  

   Nayagarh, Pin Cone – 752069 

   Email:- dm-nayagarh@nic.in Tel;- 06753252333 

5

Through Secretary

Additional Chief Secretary Govt. of Odisha,

and Climate Change,

Bhubaneswar - 751023

Integrated Regional Office A/3,
Through Deputy Director General

Chandersekharpur,

Forest, Environment and Climate Change Department

mailto:csori@ori.nic.in
mailto:roez.bsr-mef@nic.in
tel:-
mailto:fesec.or@nic.in
mailto:dm-nayagarh@nic.in


 

5.    Divisional Forest Officer,  

`           District-Nayagarh, Odisha,  

    Pin Conde- 751023 

   dfokenduleafkhariar@gmail.com  

  Tel:- 06671224237                        ...RESPONDENTS 

 

 MOST RESPECTFULLY SHOWETH:  

 

1. The Applicants as Indian Patriots have keen interest in 

protecting the environment and forest for the interest of 

community at large.  

 

BRIEF FACTS 

2. This present Original Application is filed against the Respondents 

for constructing  Odisha Adarsh Vidyalaya in a forest land 

illegallywithout Forest Clearance  by converting its Kisam 

(Classification) as per Revenue Case No. 1 of 2020 as per Notice 

Plot No.1, Khata No.187, Thana No. 62 of  Mouza, Thana,Tehsil 

Nuagaon District Nayagarh, State: Odisha.  That as per Revenue 

Case No. 1 /2020 as per Notice Plot No.1,Area 125.22 Acres, out 

of which 7.24 Acres has been converted to Patita 

Kisam(Classification) and is wrongly  registered in Abada Jogya 

Khata No. 186. (Please Vide Annexure-8). 

 

3. That Hon’ble National Green Tribunal in the matter of O.A. No. 

36/2021/EZ, (Please Vide Annexure-1) Plot No.1, Khata 

No.187,Area-125.22 Acres, Thana No. 62 of  Mouza, 

Thana,Tehsil Nuagaon District Nayagarh, State: Odisha, directed 

the Respondents to maintain Status Quo in respect of  the land in 

question and directed the Respondent No.4 and 5 to re-examine 

the land in question as per the guideline formulated by Hon’ble 

Tribunal. But the Respondents prepared a false report without 
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following the guideline of Hon’ble Tribunal. Even before 

Hon’ble High Court of Orissa, in a different writ petition having 

different cause of action with respect to the same plot in question 

the District Education Officer Through affidavit stated to Hon’ble 

High Court of Orissa that the construction of Odisha Adarsh 

Vidyalaya has been finalised  another place other than the land in 

question. (Please Vide Annexure-2).  But now Respondents are 

constructing Odisha Adarsh Vidyalaya in the same forest land by 

converting its Kisam (Classification) as per Revenue Case No. 1 

of 2020 as per Notice, Main Plot No.1, Khata No.187, Thana No. 

62 of Mouza, Thana, Tehsil Nuagaon District Nayagarh, State: 

Odisha.  That as per Revenue Case No. 1 /2020 as per Notice Plot 

No.1,Area 125.22 Acres, out of which 7.24 Acres has been 

converted to Patita Kisam(Classification) and is wrongly  

registered in Abada Jogya Khata No. 186. 

 

4. Hon’ble Tribunal could not decide this matter as no Party failed 

to produce the Sabik Record as on 25.10.1980. 

 

5. That Hon’ble Tribunal gives the following direction 

“ 14. In the present case, we find that neither the 

Applicants nor the Respondents have filed before us the 

Sabik record of  25.10.1980 which is the cut of date 

mentioned in the judgment of the Hon’ble Supreme 

Court dated 12.12.1996 passed in W.P. (C) No. 202 of 8 

1995: T. N. Godaverman Vs. Union of India, and if the 

land in question is mentioned as Parbat-I, (Gancha 

Jungle) in the Sabik Record of 25.10.1980 as claimed by 

the Applicants then as per the letter of the 
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Commissioner-cum-Secretary to the Govt. of Odisha, 

such land which is recorded as non-forest Kisam in the 

Record of Rights published after 25.10.1980 but which in 

the Sabik Record of Rights existing as on 25.10.1980 is 

mentioned as Sabik Kisam Jungle, such land would have 

to be treated as forest land and permission would have to 

be sought from the Government for nonforest use 

irrespective of the fact that such land does not find place 

in the District Level Committee’s Report.  

 

15. We, therefore, dispose of this Original 

Application with a direction to the Respondent No.4, 

Collector & District Magistrate, Nayagarh, Odisha, and 

Respondent No.5, Divisional Forest Officer, District-

Nayagarh, Odisha, to re-examine the matter in the light 

of the observations made hereinabove and determine as 

to whether the land in question i.e., Plot No.1, Khata No. 

187 (AAA), MouzaNuagaon, Kisam Parbat-I, area 7.27 

acres, was at any point of time prior to 25.10.1980 

recorded in the Sabik Record of Rights as Kisam Jungle 

or Kisam Ghancha Jungle and what would be its effect in 

pursuance of the letter of the Commissioner-cum-

Secretary to the Govt. of Odisha dated 24.10.2011. 

‘16.        Let such decision be taken within a period of two 

months i.e., by 15.03.2022. However, we make it clear 

that if the said plot of land falls within the purview of 

Kisam Jungle or Kisam Ghancha Jungle as mentioned in 

paragraph 15 above, then clearance under Section 2 of 

the Forest (Conservation) Act, 1980 will have to be taken.  
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17. We also direct that Respondents shall maintain 

status-quo in respect of the land in question till such 

decision is taken by the Respondent No.4, Collector & 

District Magistrate, Nayagarh, Odisha, and Respondent 

No.5, Divisional Forest Officer, District Nayagarh, 

Odisha.’g 

GROUNDS 

6.  That the Respondent No.4 and 5 submitted a False Report and 

failed to Comply the Order of Hon’ble Tribunal in the matter of 

O.A. No.36 of 2021 passed by Hon’ble Tribunal. Without 

applying their Judicious mind Respondent 4 and 5 superficially 

wrongly stated that the land in question is not a Forest Land as 

there is no “Forest Growth” on the land in question and also 

stated that the Sabik Kisam of the land in question is a ‘PAHAD 

KISAM” (Please Vide ANNEXURE-14). 

 

7. There is no codified term like forest growth. There is a term 

called forest cover. The respondents never analysed the land in 

question as in the true sense of Forest as per T.N. Godaverman 

Judgement.   

 

8. The Respondents never re-examined the land in question as per 

the guidelines stipulated here under in this Para.  Even the 

Respondents never examined the land in question with respect to 

the Crown Cover Percentage, Minimum Area of  Stand  and  

Minimum Height of trees. That a piece of  information was given 

by Shri Ashwini Kumar Choubey, Minister of State, Ministry of 

Environment, Forest & Climate Change in Rajya Sabha today. 

(Please Vide ANNEXURE-4) 
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As per decision 19/Conference of Parties (CP) 9-Kyoto 

Protocol, the forest can be defined by any country depending 

upon the capacities and capabilities of the country as follows:- 

Forest- Forest is defined structurally on the basis of 

● Crown cover percentage: Tree crown cover- 10 to 30% 

(India 10%) 

● Minimum area of stand: area between 0.05 and 1 

hectare (India 1.0 hectare) and 

● Minimum height of trees: Potential to reach a minimum 

height at maturity in situ of 2 to 5 m (India 2m) 

India’s definition of forest has been taken on the basis of above 

three criteria only and very well accepted by United Nations 

Framework Convention on Climate Change (UNFCCC) and Food 

and Agriculture Organization (FAO) for their 

reporting/communications. The forest cover is defined as ‘all 

land, more than one hectare in area, with a tree canopy density of 

more than 10 percent irrespective of ownership and legal status. 

Such land may not necessarily be a recorded forest area. It also 

includes orchards, bamboo and palm’. 

The definition of forest cover has clearly been defined in all the 

India State of Forest Report (ISFR) and in all the International 

communications of India. In ISFR 2021 recently published by the 

Ministry on 13th January, 2022, the forest cover figures are 

divided as ‘Inside Recorded Forest Area’ and ‘Outside Recorded 

Forest Area’. Those ‘Inside Recorded Forest Area’ are basically 

natural forests and plantations of Forest Department. The Forest 
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cover ‘Outside Recorded Forest Area’ are mango orchards, 

coconut plantations, block plantations of agroforestry. Thus data 

of mango plantations etc. is automatically getting separated out as 

Forest Survey of India is reporting the figures of ‘Outside 

Recorded Forest Area’ separately. 

The Interpretation of satellite data for classifying Very Dense 

Forest (VDF) is also supported by the ancilliary data like field 

inventory data of FSI, ground truthing data and high resolution 

satellite imagery wherever required. 

At present, there is no plan to change the definition of forest 

cover and very dense forest. The definition of forest cover in 

ISFR represents true picture as described. 

All India State of Forest Reports having state wise forest cover 

maps and district wise forest cover figure are available at FSI 

website. 

9. The Respondents No.4 and 5 in their report falsely stated that its 

sabik Kisam (Classification) is Pahad. (Please Vide Annexure-

12 and 13). This document is silent about its Bistarita 

Bibarani(Brief Description of Kisam). It is an admitted fact that 

both Kisam and Bistarita Bibarani should be read together. As per 

the Sabik Record document stipulated in Annexure-9, dated 

10.11.75, its Sabik Kisam is Parbat eka(Parabat-1) and as per 

field inspection report Prepared by Amina (Amina Report)  

bistarita bibarani has been upheld.  But the Kisam of  land in 

question whose date of final publication is 28.02.1983 (AS ON 

25.10.1980) is Parbat Eka and Bistarita Bibarani is Ghancha 
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Jungle (Please Vide Annexure-8)  which has been upheld as per 

Amina Report dated 10.11.75, Vide Annexure-9. 

 

10. There is no Kisam Padad (as per false report of Respondent No.4 

&5) ‘Satwa and Kisam Rationalisation for Public Awareness’ 

published by Board of Revenue’. As per the principle of  Pre 

Ponderance of Probability, if  both Annexure 8 and 9 are read 

together as on 25.10.1980, it is a Forest land as per  as per Govt 

of  Orissa, Revenue and disaster Management Department 

Notification No.-GE(GL)-S-76/2010-43968/R&DM. Dtd. 

24/10/2011& as per the guideline framed by Hon’ble NGT in the 

Matter of  O.A. No. 36 of 2021, as when in a similar 

circumstance (Please Vide Annexure-10) Khata No.40, Plot No. 

75/P of  Mouza- Khandabandh, District: Khordha which as per 

Hal ROR Pahad and as per its Sabik Record, its Sabik Plot No. 

106,107 and its Kisam and Bistarita Bibarani is Parbat(Sala 

jungle and Parbat II (Sala Jungle). 

 

11. As per Kisam Niyamabali, 1975 a Kisam of a land can be 

Pahad/Parbat when its both Kisam and Bistarita Bibarani shll be 

Pahad/Parbat. In “Sarakari Jami Record Pranali”, clearly it has 

been written that Bistarata Bibarani speaks more about Kisam and 

hence, both should be read together. But here the Sabik Kisam is 

Parbat Eka and Bistarita Bibarani Ghancha Jungle. So, the 

respondents wrongly stated as its Kisam is pahad. From the Map 

of the land in question, it has a common reserved pillar, 

mountains and jungles and symbols of forest boundary. (Please 

Vide ANNEXURE-3). Hence, it is forest in dictionary sense. 

Even from the Communication of Tehsildar, it is evident as 

Dense Forest (Ghancha Jungle) (Please Vide Annexure -5). That 

the Photos annexed in Annexure -6 clearly indicates the land as a 

forest land in dictionary sense, where construction work is going 

on illegally without Environmental Clearance. 

 

12. As per ‘Satwa and Kisam Rationalisation for Public Awareness’ 

published by Board of Revenue’ (Please Vide ANNEXURE-11  

), Sl. No. -18, the land whose  Old Sabik kisam is Gochar and 
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Bistarita Bibarani is Bada Jungle, it will be understood as a kisam 

Jungle. Similarly, where there is Jungle Pahad i.e. mountain, this 

will be understood as Kisam Jungle. Hence, the land in question 

is a Jungle. 

13. As per the Notification annexed as Annexure-17, DLC Report 

has been prepared as per Judgement of Supreme Court of India in 

W.P.(C) No. 202/1995. even from the documents annexed as 

Annexure-16, it is clearly evident that even Parbat-II/Pahada 

kisam is recognised DLC Forest and thus found place in DLC 

Report. As per Notification annexed as, a Pahad having Forest 

Cover will be understood as Forest. Hence, the land in question is 

a forest land. 

 

14. That the land in question is a Hilly Forest Area. Hence, as per 

Notification Annexed as Annexure-20, a Certificate from the 

district Magistrate should be obtained, that non-forest land is not 

available for the school building. Here, the Respondents, at the 

outset selected non-forest land, but selected the Hilly forest Area 

with ulterior motive. It is worthwhile to mention that District 

Administration and Mining Mafia conspired together to destroy a 

rich biodiversity hilly forest Area.  

15. Because it is pertinent to mention here that 

‘HAL’ means ‘THE PRESENT RECORDS’ 

‘SABIK’ means ‘THE OLD RECORD’ 

FOR PURPOSE OF FOREST LAND, SABIK 

RECORD AS ON 25.10.1980 IS REQUIRED. 

16. Because in this present circumstances, to prove a land as 

forest land, we require the documents wrt the SABIK 

RECORD of the Land in dispute from Asst. Settlement 

Officer, Puri as on 25.10.1980. Neither the D.F.O., 
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Nayagarh nor the district administration  possess  this type 

of documents. Then, an obvious question arises about the 

integrity of district administration. It is only the assistant 

Settlement officer, Puri can say about the real position of 

the disputed land as on 25.10.1980. 

 

17. Because the notification no. GE(GL)-S-76/2010-43968 

R&DM dated 24/10/2011 of Govt. of Orissa, Revenue and 

Disaster Management again clarifies that this same type of 

matter has been examined in consultation with Forest & 

Environment Department and it is noted that section 2 of 

the Forest (Conservation) Act, 1980 restricts the 

dereservation of forests or use of forest land for non-forest 

purpose except with prior approval of Government of India, 

MoEF for such non-forest use. (Please Vide Annexure-7) 

 

18. Because the Hon’ble Supreme Court, in their order 

Dt.12.12.1996 passed in W.P(C) No.202/1995 have 

observed that “............... The term ‘forest land’ occurring in 

section 2, will not only include ‘forest’ as understood in the 

dictionary sense, but also any area recorded as forest in 

the Government record irrespective of its ownership. This is 

how it has to be understood for the purpose of section 2 of 

the Act. The provisions enacted in the Forest Conservation 

Act, 1980 for the conservation of forests, and the matters 

connected therewith must apply clearly to all forests so 

understood irrespective of the ownership or classification 

thereof......”  
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19.  Because as per the notification no. GE(GL)-S-76/2010-

43968 R&DM dated 24/10/2011 of Govt. of Orissa, 

Revenue and Disaster Management, the State of Odisha 

itself clarifies that the provisions of Forest (Conservation) 

Act, 1980 would be applicable to any type of forest land 

including the land recorded as non-forest land in Hal 

records published after 25.10.1980 which was of “Jungle” 

kisam in its respective Sabik record as on 25.10.1980 

irrespective of the fact that the said non-forest kisam land in 

Hal record does not find place in the District Level 

Committee Report. (Please Vide Annexure-7) 

 

20.  Because the Forest Conservation Act, 1980 was enacted 

with a view to check further deforestation which ultimately 

results in ecological imbalance; and therefore, the 

provisions made therein for the conservation of forests and 

for matters connected therewith, must apply to all forest 

irrespective of the nature of ownership or classification 

thereof. The word "forest" must be understood according to 

its dictionary meaning. This description covers all statutorily 

recognised forests, whether designed as reserved, 

protected or otherwise for the purpose of Section 2(i) of the 

Forest Conservation Act. The term "forest land", occurring 

in Section 2, will not only include "forest" as understood in 

the dictionary sense, but also any are recorded as forest in 

the Government record irrespective of the ownership. This 

is how it has to be understood for the purpose of Section 2 

of the Act. The provisions enacted in the Forest 
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Conservation Act, 1980 for the conservation of forest and 

the matters connected therewith must apply clearly to all 

forests so understood irrespective of the ownership or 

classification thereof. This aspect has been made 

abundantly clear in the decisions of this Court in Ambica 

Quarry Works v. State of Gujarat [1987 (1) SCC 213], Rural 

Litigation and Entitlement Kendra v. State of U.P. 1989 (S1) 

SCC 504] and recently in the order dated 29-11-1996 

(Supreme Court Monitoring Committee v. Mussoorie Dehra 

dun Development Authority [WP (C) No. 749 of 1995 

decided on 29-11-1996]. The earlier decision of this Court 

in State of Bihar v. Banshi Ram Modi [1985 (3) SCC 643] 

has, therefore, to be understood in the light of these 

subsequent decisions. 5. We further direct as under. I. 

GENERAL. 1. In view of the meaning of the word "forest" in 

the Act, it is obvious that prior approval of the Central 

Government is required for any non-forest activity within the 

area of any "forest". In accordance with section 2 of the Act, 

all on-going activity within any forest in any State 

throughout the country, without the prior approval of the 

Central Government, must cease forthwith. therefore, not 

permissible without prior approval of the Central 

Government. Accordingly, any such activity is prima facie 

violation of the provisions of the Forest Conservation Act, 

1980. Every State Government must promptly ensure total 

cessation of all such activities forthwith.  
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21.  In a similar case, Hon’ble Tribunal directed the respondents to 

remove the illegal construction of school in forest land. (Please 

Vide Annexure-21) 

 

22. In a similar situation, the Office of Tehsildar, Barbil mentioned that 

(at first two rows of Page No.2 of the document i.e. Khata No. 40, 

Plot No. 75/P : its status as per Sabik record as on 25.10.1980 is 

Parbata (Sala Jungle) & Parbata II(Sala Jungle) and in Remark 

Column, (Vide Annexure-1 of the Rejoinder Petition) it has been 

treated as DLC FOREST, for  this purpose in Tehsildar, Barbil 

seeks permission from Central Govt. for the non forest use of the 

forest land., (Please Vide Annexure-10) 

 

In similar situation, the disputed land in the present case, this 

disputed forest land is of Kisam-parbat-1, bistarita bibarani Ghancha 

Jungle. Hence, the disputed land should be treated as a forest land. 

The District Administration, Nayagarh of state of Odisha has 

illegally cleared of the naturally grown trees to construct a school 

named Odisha Adarsh Vidyalaya over that forest land, plot no.1, 

Khata No. 187, Mouza-Nuagaon,Kisam-Parbat-1, Area-7.24 Acre, 

District:Nayagarh, State:Odisha without prior sanction of Central 

Govt. The forest land is of Kisam-parbat-1, bistarita 

bibaraniGhancha Jungle. 

LIMITATION 

The Applicants have taken up substantial questions under 

Section 14 of the NGT Act, 2010 as well as praying for 

restoration of environment i.e the forest land to its Original 

state which was destroyed due to the construction of Odisha 

Adarsh Vidyalaya under Section 15 of the NGT Act, 2010. 

It is humbly submitted that in light of the aforementioned 

reasons, the present Original Application is within 5 years 

and hence within the limitation period as stipulated under 

the NGT Act, 2010.  
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PRAYER 

In the facts and circumstances stated above, it is therefore prayed that 

i. To declare the Land in question i.e.  main plot No.1, Khata No.187, 

(out of which 7.24 Acres has been converted to Patita 

Kisam(Classification) and wrongly  registered in Abada Jogya  Khata  

No. 186), Thana No. 62 of  Mouza, Thana, Tehsil Nuagaon District 

Nayagarh, State: Odisha, as a Forest Land.   

ii. To direct the Respondents not to construct Odisha Adarsh Vidyalaya 

in the forest Land in question, without Forest Clearance. 

iii. To direct the Respondents to restore the Forest Land in question to its 

Original Position. 

iv. To direct the Respondents to pay Environmental Compensation on the 

basis of Polluter Pay Principle for damaging the Forest Land.  

v. And pass any such and further Order as you deem fit and Proper  

We the Applicants named below authorise Biranchi Narayan Das to 

swear this Affidavit on our behalf for this Original Application filed 

before NGT. 

 

 

 

 

 

 

 

 

 

 

 

 

           Place: Kolkata/ Bhubaneswar    Biswaranjan Paramguru 

Dated: 24.02.2024               Advocate 
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ANNEXURE A-9



Mouza- Nuagaon  Thana-Nuagaon  Dist-Puri  No.1   - Sailendra Pradhan 
No.31              S.M. No.1417/64 
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Sir, 
In Paper 
Settlemen
t /case 
no.62, it 
has been 
ordered to 
investigat
e Kisam 
and 
descriptio
n in 
detail, 
Specificall
y plot No. 
729,742 
 
 
After field 
inspection 
of side 
plots 
kisam as 
it is, has 
been 
affirmed. 
And 
kisam 
and 
bistarita 
bibarani 
of plot no. 

Hal 
plot 
no 
 
Fill 
the 
Kisa
m of 
plot 
no.1 
as 
Parba
t 1. 
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 2 
959 965 

 
729 and 
742 will 
be filled in 
column 
12 
 
So, the 
Kisam 
and 
Bistarita 
Bibarani 
of side 
plots has 
been 
ordered to 
be filled 
up in 
Column 
12  
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Sl No. RationalisedKisam Old Kisam
1
2
3
4
5
6
7
8
9

10
11
12
13
14
15
16
17
18 ( )
19
20
21
22
23
24
25
26
27
28
29
30
31
32
33
34
35
36
37
38
39
40
41
42
43
44
45
46
47
48
49
50
51
52
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Sl No. RationalisedKisam Old Kisam
53
54
55
56
57
58
59
60
61
62
63
64
65
66
67
68 ( )
69
70
71
72
73
74
75
76
77
78
79
80
81
82
83
84
85
86
87
88
89
90
91
92
93
94
95
96
97
98
99

100
101
102
103
104
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Sl No. RationalisedKisam Old Kisam
105
106
107
108
109
110
111
112 7
113 8
114 9
115
116
117
118
119
120
121
122 ( )
123
124
125
126
127
128
129
130
131
132
133
134
135
136
137
138
139
140
141
142 :
143
144 10
145 11
146 4
147 5
148 6
149
150
151
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Sl.No. Ratinalised Kisam Old Kisam 

1  

 

 

 

 

 

 

 

 

Jungle 

Ataka Jungle 

2 Anasurvey Jungle 

3 Asan Jungle 

4 Adendi Jungle 

5 Ukal Patas Jungle 

6 Unnat Jojana Jogya Jungle 

7 Unnat Jogya Jungle 

8 Kanta Jungle 

9 Kandara Jungle 

10 Kaju Jungle 

11 Kaju Bagayat 

12 Kendu Bani Jungle 

13 Kochila Jungle 

14 Kochila Bana 

15 Khari Bana 

16 Khesara Jungle 

17 Gurudi Jungle 

18 Gochara (Bada Jungle) 
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 2 

Sl.No. Ratinalised Kisam Old Kisam 

19  

 

 

 

 

 

 

Jungle 

Ghancha Jungle 

20 Ghara Upajogi Patra Jungle 

21 Chhota Jungle 

22 Chhota Jungle dui 

23 Jungle 

24 Jungle Unnat Yojana Jogya 

25 Jungle Eka 

26 Jungle Eka Misrita 

27 Jungle O Pathara Bani 

28 Jungle Jhati 

29 Jungle Jhada 

30 Jungle Jhola 

31 Jungle Tini 

32 Jungle Tini Misrita 

33 Jungle Dui 

34 Jungle Dui Misrita 

35 Jungle Nali 

36 Jungle Padia 

 

56



 3 

 
Sl.No. Ratinalised Kisam Old Kisam 

37  

 

 

 

 

 

 

 

 

Jungle 

Jungle Pahada 

38 Jungle Bagayat 

39 Jungle Bari 

40 Jungle Block 

41 Jungle Bheda 

42 Jungle Jogya 

43 Jungle Laeka 

44 Jungle Sala 

45 Jungle Bandha 

46 Japti Jungle 

47 Jamidara Jungle 

48 Jamidari Japti Jungle 

49  Kota Jungle 

50 Jhaau Jungle 

51 Jhati Jungle 

52 Jhati Jungle Dui 

53 Jhati Bana 

54 Jhadi Jungle 
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Sl.No. Ratinalised Kisam Old Kisam 

55  

 

 

 

 

 

 

 

 

Jungle 

Jhada Jungle 

56 Jhupuri Jungle 

57 Jhola Jungle 

58 Dungura Jungle 

59 Nati Jungle 

60 Nalaek Jungle 

61 Nalaek Patita Jungle 

62 Nali Patra Jungle 

63 Panda Jungle 

64 Patara Jungle 

65 Patra Jungle 

66 Patra Bana 

67 Patra Chhota Jungle 

68 Patra Jungle (Gochara) 

69 Patra Jungle Dui 

70 Patra Jungle 

71 Pada Jungle 

72 Palasa Jungle 
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Sl.No. Ratinalised Kisam Old Kisam 

73  

 

 

 

 

 

 

 

 

Jungle 

Puratana Patita Chhota 
Jungle 

74 Puja Jungle 

75 Bata Bana 

76 Bada Jungle 

77 Bada Sala Jungle 

78 Badachua Jungle 

79 Bada Jungle Laeka 

80 Bada Bana 

81 Baunsa Jungle 

82 Buda Jungle 

83 Budabana Jungle 

84 Boda Jungle 

85 Mahula Jungle 

86 Mala Jungle 

87 Misrita Jungle 

88 Misrita Saguan Jungle 

89 Mundia Jungle 

90 Mela Jungle 
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Sl.No. Ratinalised Kisam Old Kisam 

91  

 

 

 

 

 

 

 

 

Jungle 

Ragadi Jungle 

92 Reserve Jungle 

93 Laeka Bada Jungle 

94 Lati Jungle 

95 La Jungle 

96 Laeka Jungle 

97 Saguan Jungle 

98 Sala 

99 Sala Jungle 

100 Sala Bani 

101 Sala Jungle Dui 

102 Sala Bana 

103 Sala Bani Jungle 

104 Salua Jungle 

105 Sarankhita Jungle 

106 Saguan Jungle 

107 Sana Jungle 

108 Sala Bana 
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Sl.No. Ratinalised Kisam Old Kisam 

109  

 

 

 

 

 

 

 

 

Jungle 

Sahaja Jungle 

110 Harida Jungle 

111 Huda Jungle 

112 Gramya Jungle - 7 

113 Gramya Jungle  8 

114 Gramya Jungle  9 

115 Gramya Jungle  Eka 

116 Gramya Jungle Tini 

117 Gramya Jungle Dui 

118 Gramya Jungle 
PainSarankhita 

119 Gramya Jungle Basti Jogya 

120 Gramya Jungle Jogya 

121 Ghara Upajogi O Gramya 
Jungle 

122 Jungle (Gramya Jungle) 

123 Jaleni Katha 

124 Jaleni Katha Jungle 

125 Balaka Gramya Jungle 

126 Balaka Jungle 
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Sl.No. Ratinalised Kisam Old Kisam 

127  

 

 

 

 

 

 

 

 

Jungle 

Bastijogya O Gramya Jungle 

128 Basa Upajogi O Gramya 
Jungle 

129 Unnat Jogya Gramiya Jungle 

130 Grama Jungle 

131 Grama Jungle Dui 

132 Grama Jungle Jogya 

133 Grami Jungle 

134 Gramiya Jungle 

135 Gramya Jungle 

136 Gramya Jungle Jalasechita 

137 Gramya Jungle nimante 
Sarankhana 

138 Gramya Jungle Pain 
Sarankhita 

139 Gramya Jungle Pain 
Sarankhita 

140 Gramya Jungle Mela 

141 Gramya Jungle Jogya 

142 Gramya Jungle Hai Ki-Biali 

143 Gramya Patra Jungle 

144 Gramya Jungle 10 
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Sl.No. Ratinalised Kisam  Old Kisam  

145  

 

 

Jungle 

Gramya Jungle 11 

146 Gramya Jungle 4 

147 Gramya Jungle 5 

148 Gramya Jungle 6 

149 Bada Jungle Nala Eka 

150 Narsar Jungle 

151 Baunsa Bana 
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